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2684. SHRI RAMESH CHAND 
TOMAR: 

SHRI B A L M  PASSI: 
SHRI PRABHU DAYAL KATH- 

ERIA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the number of cases pending in 
Labour Courts in Delhi at present and the 
number out of them pending for more than 
five years; 

(b) whether the decision for setting up 
of some more Labour Courts in Delhi taken 
during the last two years has not yet been 
implemented, if so, the reasons therefor; 
and 

(c) the remedical steps proposed to be 
taken for the speedy finalisation of the cases 
by Labour and lndustriil Courts in Delhi? 

THE DEPUTY MINISTER IN M E  
MINISTRY OF LABOUR (SHRI PABAN 
SlNGH GHATOWAR): (a) According to in- 
formation received from the Delhi Adminsi- 
tration, 42,216 cases were pending as on 
30.6.1991, out of which 391 1 cases were 
pending for over 5 years. 

(b) Two Labour Courts along with sup 
porting staff were sanctioned during 1990- 
91. These Courts will start functioning as 
soon as judicial of f ' i rs  are made available 
by the Delhi High Court. 

(c) The Delhi Administration has in- 
formed that 

(i) a review is made to remove bottle- 
necks in early disposal of the cases before 
the Industrial Tribunals and Labour Courts; 

(ii) step are being takne in consuka- 

tion with the Delhi High Court tofill upvacant 
posts in the Labour Courts; and 

(iii) The Conciliation O t f i r s  have 
been asked to make vigorous efforts to re- 
solve industrial disputes so that the number 
of disputes referred to the Industrial Tribu- 
nals and Labour Courts for adjudication is 
brought down to the minimum. 

[Translation] 

Assignment of forests b n d  to Trlbals 
in Bihar 

2685. SHRI LALIT ORAON: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the forests area in Chhdanagpur 
and Santhal Pargana in Bihar; 

(b) the forests area on which the tribals 
are earning their livelihood by practising 
cultivation for the last ten years; 

(c) whether theGovernment proposeto 
give possession of such forests landtotribals, 
if so, the details thereof; and , 

(d) 1 not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND m- 
ESTS (SHRI KAMAL NATH): (a) and @). 
Precise information regarding forest area in 
Chhotanagpur and Santhal Pargana areas 
of Bihar State and the forest area under 
cultivation by Tribals for last ten years is 
being colleded and will be laid on the Table 
of the House. 

(c) and (d). Government of India have 
issued guidelines to the Stale Govemmerls 
regarding regularisation.of encroachments 
on forest lands in ebgble cases where the 
State Governments had evdwd an e&jM- 
ity criteria and taken a decision to regdark@ 
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the enaoachment, which could not be im- 
plemented because of the enactment of the 
Forest (Conservation) Act. 1980 on 
24.1 0.1 980. Encroachments which have 
taken place after 24.1 0.1980 are nto to be 
regularked. 

Angan-wadis Scheme 

2686. SHRl LALIT ORAON: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) the number of Anganwadis in the 
awntry, Stale-wise; 

@) the amount allocated under this 

scheme for the last three years. Statewise? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENTDEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (MS. MAMATA BANER- 
JEE): (a) A statement showing total number 
of Anganwadis in the country sanctioned in 
centralsector as on 31.7.1 991 is given in the 
statement4 

(b) A statement showim State-wise 
amount allocated under the centrally spon- 
sored ICDS Scheme during last 3 years is 
given in the Statement-11. 


